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SCHEME FOR GOVERNMENT OF INDIA
PrEss

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table a
statement (i) correcting the reply given
on 13th March, 1978 to a supplemen-
tary by Shri Chhabiram Argal on
Starred Question No. 266 by Shri
Nawab Singh Chowhan regarding
Apprenticeship Scheme for Govern-
ment of India Presses and (ii) giving
reasons for delay in correcting the re-

ply.
Statement

Atter the Starred Question No. 266,
had been answered on March 13, 1978
Shri Chhabiram Argal put a supple-
mentary question, in which, he stated
1hat under the Apprenticeship Scheme
training was being imparted to per-
sons belonging to Scheduled Castes
and Scheduled Tribes also but their
quota had not been filled up; and that.}
therefore, some arrangement should

be made so that the quota fixed for !

Scheduled Castes and  Scheduled
Tribes is utilised, in full. In reply I
stated that, for apprentices, there was
no such quota. On checking the posi-
tion I find that this is not correct;
rather, the Apprenticeship Rules
framed by the Ministry of Labour
under the Apprentices Act, 1861, pro-
vide for the reservation of training
places for the memibers of the Sche-
duled Castes and Scheduled Tribes in
every designated trade ding to
a ratio given in the Schedule to ,the
Rules, separately for each State and
that this ratio has been worked out
with reference to the total number of
apprentices. However, rules also
provide that, in case the. ‘prescribed
number of persons belonging either to
Scheduled Castes or to the Scheduled
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Tribes are oot available the training
vlaces, 80 reserved for them, may be
filled by persons belonging to the
Scheduled Tribes or, as the case may
be by the Scheduled Castes, and, if
the prescribed training places cannot
be filled even in the above manner,
then the training places, so lying un-
filled, may be filled by persons not
belonging to the Scheduled Castes or
the Scheduled Tribes. The Govern-
ment of India Presses in the country
which are under the control of this
Ministry, are following the rules about
1ihe reservation for Scheduled Castes
end Scheduled Tribes in selecting
apprentices for training under the
Apprenticeship Training Programme.

2. Inconvenience caused to the Mem-
bers is regretted,

SHRI HARI VISHNU KAMATH
(Hoshangabad): On a point of order
under rule 376 read with Direction 16.
Sub-direction (iv) of Direction 16
£ays:

“The Minister shall ordinarily in-
timate to the Secretary hig intention
to correct his answer or statement
within one week thereof....”

1 will read the rest of it also. Last
week also there was an instance when
a Minister laid a similar statement
correcting his previous answer two
and a half months later. Now I read
the proviso:

“....provided that the Speaker
may, on being éatisfied with the
reasons given, waive this require-
ment.”

The Ministers should be more efficient
in laying the correct answers. 1 can
understand a delay of one week or two
wecks or even three weeks. But a
period of two months is certainly too
long. I would only request you to see
to ensure, that you are not easily satis-
fled, You should be satisfled it is all-
right. But you should not be esasily
satisfied. I would request you to probe
into the matter carefully on every
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occasion, and in the interest of proper
Parliamentary procedure and conduct
of business, you should refuse to be
easily satisfied by the Minister's rea-
sons. ...

MR. SPEAKER: I would have gone
deeper into that if you had given your
objection in writing earlier.

SHRI HARI VISHNU KAMATH:
This is not an objection. This is a
point of order under Direction 16.

MR. SPEAKER: For going deeper
into the matfer earlier notice would
be helptu),

SHRI HARI VISHNU XAMATH:
You should not be so rigid.

MR. SPEAKER: For my guidance,
so that I may look into the matter.
Many of these are formal matters.
Just to attract my attention to that,
if you give a written notice earller
I will go into the matier.

ANNUAL REPORTS OF WEST BENGAL
ForEsT DEVELOPMENT  CORPORATION
L1p., CALCUTTA FOR 1974-75, 1875-76
ANp 1976-77 NOTIFICATION UNDER IN-
SECTICIDES AcCT, 1968 AND STATEMENT
FOR NOT LAYING HINDI VERSION OF
ANNUAL REPORT OF GUJARAT STATE
FoRusT DEVELOPMENT CORPORATION
Lxp, FOR 18976-77

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): I beg to lay on
the Table:—

(1) A copy each of the following
Reports under section 610A of the
Companies Act, 1956:—

(i) Annual Repori of the West
Bengal Forest Development Cor-
poration Limited, Calcutta for the
year 1974-75 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor
General thereon.



